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Ue have heard Firs Agha Jain iladan and Shri

^ Ganguani, counsel for the resjonuents,
counsel agree that chs reliaf sought

for by the agolicant has been prouicjed to hsr and

nothing further sury.yes in the J.A. unich is

accoLuingiy dismissed as not orassaci,

2- : connection, tlrs dadan states that
the aoolicant has separately represented to j

authorities for prant of ineerest for tha dalay in
f;.. .of the financial du'"":s.. If - t -

disp,:):.al- of that renr.ssr. tat,,. ,,n ? i f i a;

' a a!-r cJi 10;^ ,Q ij_|_ ^ ^ o oan to her to =-nit--T-a
C f S .1 r- i'i ecor afice ui th lay, if 30 advised..
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